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Originzl Aoplicstion No. 1351/92 %
Shri B.A, Sahu . «.. Applicent,

Original Anolicetion No, 27/93
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Shri S.B, Kao , +e. Adplicant,

T el W i e R i e T ——— T S — i A

Shri B.V. Bhosle ' .. ApDlicoint,

V/s.

Union of Indis through
The 3Secretery, Ministry
of Defence, South Blnck
New Delhi

The Chief of Nawvsl 3Steoff
- : Navsl Hzed Quarters
(3 South Block , New Delhi
The Fleg Officer Comuanding
ir Chief, West:rn Neovel
Comwend, Fort , BRo-thav,

The Admirel Superintendert
Nevol Dockysr
Bemp ey, A ... Respondents,

Clhnit: Hon'ble 3Shri Justice .5, Deshnende, Vice Chairmen
Hon'tle 3hri “.Y.Priolker, temer (A)

Anpearance s

el, counsel

? for the spplicent,
Shri V.5. Mesurksr, counsel

for the respondents,

OhcL_JUDS2.EKT - Deter: 19,4.93

The leerned cosnsel for the soplic.nt stetes
that the f.cts of these thr=e ceses ere similer to
Ja 1241 /02 which we heve decided on 12.4.93. Since

vhe situetion is identiticel these three maétiers are

disposed of &s of O~ 1241 /92,
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In the resulty; the only direction that we
need make in these cases'is to esk the President to
decide the Heview Moplication deted 1,10,1992 within
a orriod of six morths from todey., Liberty to the
aoplicents édtherwise to oursue the issue reqarding
the reirstatemsnt as a sezuel to the Qrdor of the
Tritui el deted 17.6,1992, ith these directiorns all

he original applications are disnecsed of,

There shall be no ord-r as to costs.
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